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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
SIS
@ 30MBAY BENCH
0.A. No. 656/88. 198
T.A. No. . )
v | | DATE OF DECISION 9.10.1991 B

$.A.F.Civilian Employees' Union N
_. Petitioner

Shri S.P.Sundafarajan

Advocate for the Petitioneris)

Versus

~ Union of India & Ors. . " Respondent

Shri V.S.Masurkar.
- Advocate for the Responaan(s)

- CORAM :

The Hon’ble Mr. Justice U.C.Srivastava, Vice-Chairman,
The Hon’ble Mr. 14,Y.Priolkar, Member{A).

S J 1.' Whether Reporters of local papers may be allowed to see the Judgement" 7L '
: 2. To be referred to the Reporter or not? W[\ o
3. Whether their Lordships wish to see the fair ccpy cf the Judgement? (7[_
4. Whether it needs to be circulated to other. Benchcs of the Trxbunal'i)L |

MGIPRRND—-XZ CAT/86—~3-12-86—15,000

(U.C.SRIVASTAVA)
VICE-CHAIR#AN.
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BEFORs THE CumNTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BiNCH, BOMBAY

Original Application No.656/88.

1.A.,F, Civilian Zmployees' Union

through President. .s. Applicant,
i’ V/s.
i
A Upion of India & Ors. ... Respondents.

¢ “ _ Coram: Hpn'ble Vice-=Chairman, shri U.C,Srivastava,
"f Hon'ple Member(a), Shri M.Y.Priolkar.

Applicant by Mr.sS.P.Sundararajan,
Respondents by Mr.V.3.Masurkar.

Qral Judgment:-

- - —- g T o~ -

XPer shri M.Y.Priolkar, Member (A) X Dateds: 9.10.1991.

This is an application filed on behalf of
be o9«
N L
for a spelelc pericd from May to November -every year,@w
0 . 'vv/_‘// % b" A:}\_" -
“$he Air Officer Com andlnd,.No 25 ED.Alr Force Station,

Lo e
Deolali, termlnaced the services of the aygllcanta We2. L.

~ R .- - . )
\%, CE;;X}L}@EVAntl Malaria Lascass" who used to

15.11.1987. Heuewer, According to the respondents on
2.8.198715:10cal zmployment Sxchange was approached for
sponsoriﬁ% ;ames of eligible candidates for £illing up
these posts of Anti Malaria Lascars from loth May, 1987

to 15th November, 1987. But the applicants’names were

not sponsored by the dmploym nt sxchange with the result &ef
certain other persons came to be appointed for this seasonal
work during that year. fhe grievance of the applicants 1s

{oy
that since they ase being employea for that work for a num-

[
ber of years earlier and they had performed the work to

q
N

the satisfaction of the employer and had acqyuired sufficie-

nt experience in the work, they had;tgvggvgiven preference
N in the employment and it was not nece%gary to consider only

candidates sponsored by the employment exchange.

2. The learned counsel for the agplicant also brought

to -our notice a Government of 1Ipdia, Ministry of Defence

@.M. dated 13th November, 1990 conveying the sanction ot

. ) 4 Ml-az
the President for absorption of all geascnal Anti Malaria.
e

00.2.
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Lascars retrenched in IAF units on being rendered

surplus on cessation of malaria season during 1989, as a
special case under the provisions of Spécial Army Oraer
8/8/76. This Q.M. also states that the period from the
date of recrenchment to the date of absorption against
regular vacancy will be treated as dies non. Sanction

has also been accorded for regularisation of all past cases
for absorption of seasonal anti malaria lascars against
regular vacancy¥es under the previsions of the said Special
Army Qrdecr.

3. Evidently the applicants are also entitled to the
A0S -

"benefits of the O0.M., dt. 13.11,1990 andrwas not necessary

for the.respondents to insist on employment of only
candidates sponsored by the employment exchange even for
seasonal work ignoring the claims of the applicants who haé
done this work earlier during the scasong.

4,? We accordingly direct that the applicants may be
considered for employment against seasonal work as also aga-
inst any regular vacancy that may arise in wnich the |
applicants can be absorbed, Having regard toﬂghgir

Bw T QCJ/«A«Q, MAV?
n’che 0.M.

g 35 contemplated i

: L
of the Ministry of Defence at. 13.12.1990 for retrenched

qualifications ana experiece

anti malaria lascars who became surplus in 1989, This
application is disposed of with the above direction.

L]
No order as to c¢osts.
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(M.Y.PRIOLKAR) (U.C.SRIVASLAVA)
MEMBoR (A) V1CE-CHAIRMAN.

B.S.M.
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